CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A.N0.393/2004
Monday, this the 16th day of February, 2004

Hon ble Shri Justice V.S.Aggarwal, Chairman
Hon ble Shri s. k. Naik, Member (A)

D, Satva Prakash aged about 4R YER T
s/0 Late Shri Banwar i Lal

FA0 C-186, Gali No. 7

Bhaiannura, Delhi-s53

Aol loant
)

fev Advocate. Shri Surinder Singht
Ver sis

Govt, of NCT Delhi throy ah

T, The Director of Fducation

Diractorate of Fducatian
Olad Sacretarial, Deal i ~%4

Radesh Kumar Sehogs ]
Drawing Teacher

Govi., Bove S,5,Sc¢ihon]
West Pate)] Navgar . Delni

N

CResnondant .
O R DE R (ORAL)

Justice V.S5.Aggarwal :

The  grievance of the aonllcant is that he doinern
the Devar tment on T7.17,19871 while the nrivate respandent

Qo
Lo

i

No. 2~ Shri Radesh Kumar Sehoal ~ oined on ZE.1.19
According  to the apolicsnt, respondent Mo, 1 has W ol y

shown respnondent NO.Z as his sepnior .

~)

Inthis regard, the apolicant has  <ubmitted =
Feoresentation to the respondents, convy  of  one SN
rebresentatlion 1s Annexure A=ty addressed to the Director

of  Foducation, Directorate of Education, Govt, of WCT of

gt Keaning  In view the above said Fact and when the

Fights  of the respondents are not likely to he affecteard,
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{2)

cause notice while

we deem it unnecessary to issue a show

disposing of the bresent petition.

4, It is directed that respondent  No. 1 wduld

consider the representation of the applicant and pass an

appropriate speaking order preferably within four

mon&hs
of

the recéipt of a certified copy of the present order

and communicate to the applicant.

5. With these directions; OA 1s disposed of.

( V.S. Aggarwal )
Member (A) Chairman

/sunil/



